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(Authoritative English text of this Department Notification No. TPT-A(3)-1/2023 dated 22-08-2026
as required under clause (3) of article 348 of the Constitution of India).

GOVERNMENT OF HIMACHAL PRADESH
TRANSPORT DEPARTMENT

NOTIFICATION
No. TPT-A(3)-1/2023 Shimla-2, the 22-08-2026

In exercise of the powers conferred by sub section (1) of section 212 read with
section 96 of the Motor Vehicles Act, 1988 (Central Act No. 59 of 1988), the Governor,
Himachal Pradesh proposes to amend the Himachal Pradesh Motor Vehicles Rules, 1999,
notified vide this department Notification No. 5-24/88-Tpt-III, dated 12th July, 1999 and
published in Rajpatra, Himachal Pradesh (Extra-Ordinary) dated 27th July, 1999 and the same
are hereby published in Rajpatra (e-Gazette), Himachal Pradesh for information of the general
public likely to be affected thereby;

If any person likely to be affected by these rules, has any objection(s) or
suggestion(s) to make with regard to these rules, he may send the written objection (s) or
suggestion(s) to the Additional Chief Secretary (Transport) to the Government of Himachal
Pradesh, Armsdale Building, Shimla-2 within a period of thirty days from the date of publication
of the said draft rules in the Rajpatra (e-Gazette), Himachal Pradesh;

Objection(s) or suggestion(s), if any, received within the stipulated period, shall
be considered by the Government of Himachal Pradesh, before finalizing the draft rules,
namely:-

1. Short title and commencement (1) These rules may be called the Himachal
Pradesh Motor Vehicle (Second Amendment)
Rules, 2026.
(2) These rules shall come into force from the date
of publication in Rajpatra (e-Gazette),
Himachal Pradesh.

2. Amendment of rule 2 In rule 2 of the Himachal Pradesh Motor Vehicles
Rules, 1999, (hereinafter referred to as the ‘said
rules’) sub rule (1) after clause (n), the following
clause shall be inserted, namely:-

(o) "Vehicle Fleet" means a group of two or more
motor vehicles of the same category and nature,
registered in the name of a single registered owner,



and intended to operate on designated or operational
route. This classification shall apply to stage
carriages, contract carriages, or any other transport
category vehicles as may be notified.”

3. Amendment of rule 73 In rule 73 of the ‘said rules’, after the sentence: "The
holder of a stage carriage or a contract carriage
Permit shall pay all the taxes leviable in the State on
such vehicles." the following provision shall be
inserted;

“the tax liability for each vehicle forming part of
such a fleet shall be determined on the basis of the
route length actually operated and the seat capacity
of the specific vehicles deployed in service."

By Order,
Onkar Chand Sharma

Additional Chief Secretary (Transport) to the
Government of Himachal Pradesh



